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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE BENCH, CHENNAI

oRTGTNAL APPLTCATTON NO. 182 OF 2023 (SZ)
IEARLTER O.A. NO. 324 OF 2021(PB)I

Tribunal on its own motion SUO MOTO based on the news item
published in 'The lndian Express dated 21.11.2021, titled "Lakes of
Bengaluru: lndustrial Effluents, raw sewage, stinky tale of
Chandrapura lake".

And

Union of lndia, MOEF & CC, New Delhi and Ors. ... Respondent(s)

MOST RESPECTFULLY SHOWETH:

1. That the instant report is being filed to bring on record the action

taken by various authorities of the Respondent State in compliance

of the orders of the Ld. Principal Bench of this Hon'ble Tribunalin the

instant Original Application, to catry out rejuvenation and

rehabilitation of Chandapura Lake situated in Bangalore

2. The progress with respect to the works being carried out in this

regard are as follows:

KARNATAKA URBAN WATER SUPPLY AND DRAINAGE BOARD

IN THE MATTER OF:

PROGRESS REPORT ON BEHALF OF THE CHIEFSECRETARY TO

THE GOVERNMENT OF KARNATAKA

U--
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3. The status of the works being carried out by the Karnataka Urban

Water Supply and Drainage Board are as follows

4. Re: Construction of 10MLD STP under Bommsanadra UGD

Scheme - The land for construction of '|0MLD capacity STP at

Sy.No 129 & 130 of Heelalige village is yet to be handed over to the

Board by the town municipal council ('TMC'), Bommasandra. The

said TMC has sent the proposal to the Government for deposition of

land acquisition cost for the STP and to issue notificationsunder

Section 19(1) of the Right to Fair Compensation and Transparency

in Land Acquisition, Rehabilitation and ResettlementAct, 2013

5. ln a meeting held on 03.07.2025, the undersigned has directed the

said TMC to deposit the balance 50% of the amount required for

land acquisition, out of which, 25o/o has been deposited

6. Re: Construction of 6MLD STP under Jigani UGD Scheme - The

land for construction of 6MLD capacity STP at Hennagara Sy. No

523, 524 and 525 is yet to be handed over to the Board by TMC,

Jigani. lt is submitted that the Jigani municipality has sent the

proposal to the Government for deposition of land acquisition cost of

STP, and to issue notification under Section 19(1)of the Right to

Fair Compensation and Transparency in Land Acquisition,

Rehabilitation and ResettlementAct,2013. n

Y^'L
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7. During a meeting held on 03.07.2025, the undersigned has directed

the concerned TMC to deposit the balance 50% of the amount

required for land acquisition, following which, 61% of the amount

has been deposited

8. Re: Construction of 24MLD STP under Hebbagodi UGD Scheme

- The land for construction of 24MLD capacity STP at Sy. No 111 of

Ramasagara was handed over to the agency on 10.03.2025

Accordingly, the agency has commenced work and has completed

the land clearance, earth work excavation and laying down of plain

cement concrete for the Sequential Batch Reactor basin.

9. However, a Petition bearing WP No. 1313412025 has been filed

before the Hon'ble High Court of Karnataka regarding land

acquisition for the same

10. The Hon'ble High court of Karnataka has passed an order dated

08.05.2025 staying for construction of the STP in the above land

The work has stopped there after in compliance to the same. True

Copy of order 08.05.2025 passed by the Hon'ble High Court of

Karnataka in WP No. 1313412025 is annexed herewith as

Annexure R-l

Jo.-
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'1 1. The land for construction of wet well at Vasunadara layout was

handed over to the agency on 13.03.2025. Accordingly, the agency

has conducted the Safe Bearing Capacity test and has submitted

the Basic Engineering Plan for approval. At present, there are

objections from the public being raised for the construction of wet

well as the location is in a residential area. Hence, the ULB is in the

12. Re: Construction of SMLD STP under Chandapura UGD

Scheme - The land for construction of 6MLD capacity STP at

TMC, Chandapura. The said TMC has sent the proposal to the

Government for deposition of land acquisition cost of STP and to

issue notifications under Section 19(1) of the Right to Fair

Compensation and Transparency in Land Acquisition, Rehabilitation

and Resettlement Act, 201 3

'13. During the meeting held on 03.07.2025, the undersigned has

directed the TMC to deposit the balance 50% of the amount

required for land acquisition. Accordingly, the TMC has deposited

57o/o of the amount as on date.

process of handing over an alternate site for the same

Heelalige Sy.No. 82,83,84 is yet to be handed over to the Board by

$t*
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'14. The report furnished by KUWSDB dated 01 .09.2025 is annexed

herewith as Annexure R-2

Karnataka lndustrial Area Development Board

15. The Karnataka lndustrial Area Development Board is carrying out

the construction of a Central Effluent Treatment Plant in the

JiganiBommasandra lndustrial Estate, the progress with respect to

which is as follows

S No.
1 03.01.2024

Progress
Financial bid of M/s Chaitra Civil
Ventures LLP ('agency') approved.

2. 15.03.2024 Work awarded to the agenqy
3. 04.10.2024 Form '1 and Project Feasibility Report

uploaded through Parivesh portal for
Environmental Clearance

4 13.11.2024 EAC meeting held
5. 27.11.2024 Queries raised to the agency
6 12.12.2024 EAC queries responded to
7 09.01.2025 EAC meeting held wherein agency

asked to submit fresh application
8. 23.01.202s Fresh application filed on Parivesh rtal
9. 30 01.2025 Essential Details Sought

Parivesh portal
(EDS) on

10. 10.02.2025
EAC meeting held

12. 17.03.202s
13. 21.04.2025

Terms of Reference issued
Draft EIA report sent to KIADB.
Clearance to draft report given byl{!498

14. 06.06.2025 EIA report uploaded on Parivesh portal
EAC meeting is awaited

15. 07.07.2025 Further details have
MoEF

been sought by

Date

EDS Replv submitted by KIADB
11. 19.02.2025

&^,-
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16. lt is thus submitted that as soon as all clearances as per law will be

granted by the concerned departments, the agency will commence

the work for construction of the STP. True copy of report of

Karnataka lndustrial Area Development Board dated 29.08.2025 is

annexed herewith as Annexure R-3

17. Karnataka Tank Conservation and Development Authority is under

Minor lrrigation Department. The said Department has already

completed rejuvenation of the lake. This Hon'ble Tribunal

nevertheless noted vide dated 07.03.2025 lhat the details of the

rejuvenation have not been placed on record. ln this regard lt is

submitted as follows

18. The work of "Providing Natural Treatment arrangement for untreated

water in Chandapura tank and construction of diversion channel to

Muthanallur tank in Anekal Taluk, Bangalore IJrban District'

amounting to Rs. 3 Crores was carried out by the Minor lrrigation

Department

19. The Scope of work included the following:

Provision of Earthen Diversion Channel at Chandapura Tank

periphery to a length of 700 mtrs;

a

lt^--

KARNATAKA TANK CONSERVATION AND DEVELOPMENT
AUTHORITY
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a

a

a

Provision of Earthen Diversion Channel Muthanallur at Tank

periphery to a length of 3000 mtrs;

Formation of Lagoons to treat the sewage water naturally.

Floating Wetland Grass Vetiver was made which helps

natural water purification;

Desilting of tank bed to increase the tank capacity

tn

20. The above works were completed by May 2023.Irue Copy of report

dated 12.06.2025 furnished by Karnataka Tank Conservation and

Karnataka State Pollution Control Board

rejuvenation works of the lake carried out by the Minor lrrigation

Department, no sewage is entering the lake. KSPCB has been

monitoring the lake water quality periodically and the water in the

lake is classified in the "D" and "E" categories as per CPCB norms.

Annexure R-5

22. Re: Environment Compensation - lt is submitted that KSPCB had

levied an Environmental Compensation of Rs.140,26,57,1251- 54

Development Authority is annexed herewith as Annexure R-4.

21. Re: Water Quality Analysis - lt is submitted that following the

True copy of water quality analysis report is annexed herewith as

.1,{^,.,,-
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non-compliant industries located within the catchment area of

Chandapura Lake. Till date the Board has recovered an amount of

Rs. 1,91,66,563/- from 6 units. The balance amount yet to be

recovered is Rs. 138,34,90,562/- out of revrsed estimated

environmental compensation amount of Rs. 140,26,57,1251-. True

annexed herewith as Annexure R-6.

23. Hence, in view of the action taken by the various departments of the

State of Karnataka, it is submitted that rejuvenation works of the

Chandapura lake have completed and action is being taken to

ensure completion of the remaining works. lt is thus humbly

submitted that the present OriginalApplication may be disposed of.

Sl^^r-
Chief Secretary

Government of Karnataka
(Dr.*IAI-uu RAINETSH)
'- Chi.{ Su rcta5r

Filed by

Date:

copy of details of environment compensation levied and received is

Darpan KM
Standing Counsel

State of Karnataka

02.09.2025
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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE BENCH, CHENNAI

oRTGTNAL APPLTCATTON NO. 182 OF 2023 (SZ)

IEARLTER O.A. NO. 324 OF 2021(PB)I

IN THE MATTER OF:

Tribunal on its own motion SUO MOTO based on the news item published in
'The lndian Express dated 2'1 .11 .2021, titled "Lakes of Bengaluru: lndustrial
Effluents, raw sewage, stinky tale of Chandrapura lake".

Respondent(s)

l, Dr. Shalini Rajneesh, aged about 58 years, working as the Chief Secretary
to the Government of Karnataka, having office at VidhanaSoudha, Bengaluru
do hereby solemnly affirm and State on oath as follows:

That I am working as Chief Secretary to the Government of Karnataka
and in my official capacity and as verifiable from official records
maintained with Government of Karnataka, as also the information
provided by various departments of Government of Karnataka, I am
familiar with the facts of the case and hence I am swearing to this
affidavit.

That I have gone through the accompanying Report, drafted on my
instructions. I say that the contents thereof are true and correct to the
best of my knowledge and belief. Annexures are true copies of their
respective originals.

dl..-L.^
DEPONENT

VERIFICATION

1

2

false and nothing material has been conceal,ed t

Verified at Brqft\\.+,^ on tnis rg.dOly ot

herefrom. . ( '

__=tV-_, zozs.

-U^^J"
Swertrr 1 e dar-eRffieUEISfNr$U

''i$i{sstletaT
^,..u

o1A
'-:t

.g. f' rl-1rt'l rdtG
arJ EE_r.ll.-

hLlr,: '

*

h.. 6{
3i5 Ltl 2fl1
Frp Uiv-12'i

qFrrnAr IJPL

ADVOCATE & NOTARY

146/1, Behind BrnnY Mli

d Mtin tuad' Ganganagat E. r,( A

Y

1 s6n 032

And

Union of lndia. MOEF & CC, New Delhi and Ors.

AFFIDAVIT

l, the above named deponent do hereby verify that the contents of my affidavit
are true and correct to the best of my knowledge and belief, no part of which is

.)
Q]>'/- \-r1
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     Search
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Daily Orders: WP 13134/2025

Status: Pending

Case Number: WP 13134/2025
(KAHC010283652025)

Classification: KLR RES Date of Filing: 21/04/2025
11:07:35

Petitioner: ST JOSEPHS
CHAMINADE ACADEMY

Petitioner Advocate: VARUN
GOWDA

Respondent: THE STATE OF
KARNATAKA

Respondent Advocate:

Filing No.: WP 13231/2025 Judge: M G UMA

Last Posted For: PRELIMINARY
HEARING

Last Date of Action: 08/05/2025 Last Action Taken: NOTICE

Next Hearing Date:

1 M G UMA 08/05/2025

  Heard learned counsel for the petitioners.
It is stated that respondents are not following the procedure for de-notifying the Gomala land and for
issuing Annexures-A and B for setting up Sewage Treatment Plant (STP) and Solid Waste Management
Unit (SWM) within the residential area.
Considering the grounds made out, there shall be stay of operation of Annexures-A and B, till the next date
of hearing.
Learned AGA takes notice for respondent Nos.1 to 3.
Issue notice to respondent Nos.4 to 6.

Last Updated On: 2025-05-09 11:31:03

2 N S SANJAY GOWDA 02/05/2025

  LIST AFTER SUMMER VACATION,2025

02/09/2025, 19:48 High Court of Karnataka

https://judiciary.karnataka.gov.in/casemenu.php 1/2

10Annexure R-1

https://judiciary.karnataka.gov.in/feedback.php
https://judiciary.karnataka.gov.in/website_policy.php
https://judiciary.karnataka.gov.in/disclaimer.php
https://judiciary.karnataka.gov.in/acc_statement.php
https://judiciary.karnataka.gov.in/contactus.php
https://judiciary.karnataka.gov.in/sitemap.php
https://judiciary.karnataka.gov.in/screen_reader.php
https://judiciary.karnataka.gov.in/index_kan.php
https://judiciary.karnataka.gov.in/index_kan.php
https://judiciary.karnataka.gov.in/index.php
https://judiciary.karnataka.gov.in/index.php
https://judiciary.karnataka.gov.in/index.php
https://judiciary.karnataka.gov.in/index.php
https://judiciary.karnataka.gov.in/index.php
https://judiciary.karnataka.gov.in/index.php
https://judiciary.karnataka.gov.in/index.php
https://judiciary.karnataka.gov.in/index.php
https://t.me/karhcbot
https://www.youtube.com/c/HighCourtofKarnatakaOfficial
https://judiciary.karnataka.gov.in/telegram_channel.php
https://www.youtube.com/playlist?list=PLSI5CdhKDCWY62yee67oymHFINyWFmW8o
https://judiciary.karnataka.gov.in/android.php
https://judiciary.karnataka.gov.in/newsletter.php
https://judiciary.karnataka.gov.in/index.php
https://judiciary.karnataka.gov.in/index.php


Content Maintained by Computer Main Center(CMC)

Designed by NIC in association with CMC, High Court of Karnataka

Hosted By : CENTRE FOR e-GOVERNANCE, Government of Karnataka

HCK-WEB-VP04 | Todays Visitor Count: 83388 | Visitor Count: 6680799 [Since 05/05/2025]

  

02/09/2025, 19:48 High Court of Karnataka

https://judiciary.karnataka.gov.in/casemenu.php 2/2

1111

https://goo.gl/maps/E8wNLN8UXL9cJWqp8
https://goo.gl/maps/E8wNLN8UXL9cJWqp8
https://www.nic.in/


12Annexure R-2



13



14



15Annexure R-3



16



L.rr..iF.g. /nnoxuf@ R+r hnps:,'mail.google.com hrail,lu'0,

Kirrnalaka Tank Conservation and Dcvclopnrent,\uthoritv
(iovcnrmcnt oI Kanraurka

No. KTCDA./Bc ngn' e,ch./O 4 n02s -26
lo.
'l}c l)rincipal Sccrcl0D lo Covcrnmcltl,
Forert, Dcologr' & Errvironmcnt l)cpartmenl,
Roonr No. 709, 7rh Floor, rla gate,
Dr. B.lt. Ambedkar Veedi.
M.S. Iluilding, Ilengaluru - 560001.

S ir.

Sub : Original Applicaton No. 1822023 (SZ) of Hon'ble NC-l- (Firlier O.A.

No. 32{,2031 (Plt) rvith re8lrd to rcjurcnation ol'Chandapura I.akc Rcg.

Ref : I ) Your D.O. lettcr No: FEt I 8 I IjNV 20?1, Datc : 20.05.2025.

2) SE, MI & GW Development Circle, Bcngaluru lctter No. e.!.1-;Cc,
r0c.:i: i.ec-J: ccdrr;o, ?025-26/ls6?:81 c ol ot'lot{ ' "

l) AI:I.., tlt & (i\\'Dcrclupmcnt Strb tlirision, llcngaluru letlcr N(], i.-rr
NC'f -lE2 (202i )/*cea,'d/202 5-16/11?' o:i.r.6 : 23.05.202s

with rcfercncc to o.A, No. ,tr;;; ,;; n"r,,*,,.n. No. 324:202t (P I]) in

rcspcct of rcjuvenation of chandlpura lake. the Hon'ble NGT in its otder dsted :

01.$.2025 and 21.0{.2025 had gircn dircctions to submit the delails of re iuvcnation

work of lakr: in the nsxt rxpor|. ln this regurd superintetling F-ngineer, lvlinor lnigntion

circlq Bengpluru and Assisbnr [xecutive Enginecr, Minor lrrigation Sub division'

Bengalunr have submi[cd the compliance pertaining to rejuvenation work ofchandapura

t*c Vidc letter doted undcr ref(2) & (3) rcspectiv"ll"

In vierv of rhc ubovc the complirnce to o.A. No. 18212023 (SZ) {Earlier O.A. No.

32.1n0il (P.B) is here sith submined lor onrvard suhntission to Hon'ble NG I'

'lhanking Yotl,

\, t-.i ['litlrlulll',

I):ltcd : ll-llb-:025
t2,

fincl : As abovc
Clti Erccutivc Officcr.

tiI
x DA, llun gl lo re.

y9'

copy submirrcd to rhe secrctary, Minor lrrigntion lnd crotrntl watcr Dcvclopmant DcP$ mcnt'

Bangalore for kind information.

Crotrnd t lLro., Bc'rr [lh:!\'rrr lkllrrv Ro'J ll(h\!
Phorr: I\o nsu lllllilt l-.0r0 ll0lll--l Lrlrl ll!tIt'rrls r

h. R.o3rlu r-!ioo!l
Snuil qxn wch*il( :$ir'Ll'dl com

I ol' I

0l-09-2025. I l:.13
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Conr liance to o .A. No.182t2073 of tlrc N.C.T
(Earlier O.A.No.324 t202r (PB).

Thc learned Counsel appearing for the

State of Karnataka has referred to the

report of the Chief Secretary to

Govemment of Karnataka dated

05.09.2024 and has submitted that the

work of rejuvenation of the lake has

been completed. But we find that the

report lacks in suflicient particulars.

He has sought time to disclose the

details of rejuvenation work in the

next repotl.

Chandapura Lake coming under
the jurisdiction of CMC
Chanda Ltra.

l'he work of "Providing
Natural Treatment
arrangcmcnt for untrcated
ryater in Chandapura tank
and construction of diversion
channcl to Muthanallur tank
in Anekal Taluh, Bangalore
Urban District" amounting tt-l

Rs. 300.00 lakhs has been taken
up by the Minor Inigation
Department.

The Scope of work includes the

belorv provisions :

diversion Channel at

Chandapura 'fank

periphery to a length of
700 mtrs.

diversion Channel at

Muthanallur Tank
pcriphery to a length of
3000 mtrs.

like bodies of rvater or
basins which are designed

to treat the sewage rvater

naturally. Further, the

1

1

Tribunal order Datcd : 07.03.2025

ates to the Conservation,
restoration, and rejuvenation of
Chanda ura Lake

2

q.,nna.l \^/irh n.ma^a^nor

SZ)

Compliance
sr.
No

The issue rel
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t

provision of Iloating

rvetland Grass Vctivcr was

tnacle rvhich hclPs in

natural rvatcr Puri fi catiott'
I-lence, the provision of
constructions ol' Lagoons
structure and Grass

Vetiver rvas made to trcat
the rvaste rvater.

was rnade so as to incrcase
the tank capacity.

Now, the works has

been completed in all
respect on May 2023. Il
has been learnt that the

construction of STP has

been taken up by the CMC
Chandapura as per the
direction of Hon'blc
National Green Tribunal.

Does not pertains to this
department.

5

The Central Pollution Control Board
(CPCB) has field the report dated

05.03.2025 and the learned counsel for
thc CPCB has pointecl out that the

rvater quality of all the lakes, including
the Chandrapura Lake is not meeting
with the requisite norms. I-Ience, the

State Authorities are dircctcd to duly
look into this aspect and ensure that

the rvater quality of Chandrapura Lake
mccts the re uisitc norrls.

Does not pertains to this

dePartment.

In respect of thc sctting up of the
CETP, it has been pointed out by the
learned counsel for the State of
Karnataka that the Environmental

4

2

q.^nna.l \^rith aamq^^nnar

I
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f,
Clearance belore the SIitAA-
Karnataka
sarne be ex

is under procsss. Let the
edited.

5

The report filed by the State of
Karnataka dated: 0S.Og.2OZ4 discloscs
that 04 STPs are proposed to be
constructed i.e.. 24 MLD at
Hebbagodi, l0 MLD at Bomasnadra,
and 2 STPs of 6 MLD each ar Jigani
and Chandrapura. It is submitted by
the learned counsel fbr the State o1

Karnataka that none of these STPs
have received the land for
construction. Either the land has been
identified but not required or the
identification process is on. The State

Government is directed to take
expeditious steps for identification,
acquisition, and handing over of the
land for the construction of the STPs.

Hence we direct the State of l(arnataka
and the Karnataka SPCB to file a fresh
report keeping in view the
observations made above within lour
weeks.

Does not pertains to this
department.

Does not pertains to this
department.

Docs not pertains to this
department.

3

6

The Kamataka SPCB has filed a report
dated 02.01.2025 stating that it has

collected a sum of Rs. 1,47,25,0001'

torvards the envirorunental
compensation from the defaulting
industries but the default period for
rvhich this environmental

compensation was levied and collected
has not been disclosed. The Karnataka

SPCB is directed to disclosc it in the

next report.

,|

q^annad rarith l'am(nrnnor
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Furthcr,'l'hc conrpliurrcc to Nirlionirt (irccn .friIunal orrler
drrtcd : 21.04.2025 :ts st:tlct! bclou,:-

sl.
No

Tribrrnrrl orrlcr I)rtlctl : 21.04.2t.t25 Compliancc

I
Docs not pertains to this

dcpartment.

Does not pertains to this
department.

Does not Pcrtains to this

dePaftment.

t
- 

rr/c
tutirlc Officcr.

" 
KTCDA, llerrgalrr rtt'

----W r^. N 25
\2'-

lr ic f lircc

The rcport lionr thc Karnataka Statc
Pollution Control Board (SPCB), as

prcviously dircctcd, is yet to be

subrnitted. Learncd counscl lbr thc
Karnataka SPCB states that the draft
report has been prcpared and rvill bc

uploaded shortll'.
With regard to the report of the State

of Kamataka, it was observed even

during the last hearing that, though
certain parcels of land have been

identified, they have not Yet been

acquired; h sonte areas, the Process
of idcntillcatiorr itself retnains

pendin
The State Govet:uncnt has not

submitted any rcport in this regard.

Accordingly, the State Govenunent

is directed to initiate steps for

identification, acquisition and

transfer of land for the constntction

of the sewage Treatment Plant

(STP) before the rlext date of
hearing. Failing comPliance, the

Depuly Commissioner of Bengalttru

stratt be directed to appear through

video confcrcnce.

4

q^^nna.l \^/iih aarYrq.annor
tl

1

3
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Near translation of Letter No. No. PCB/07/INFRA/CHANDAPURA LAKE/2023-24. dated

0r.09.2025

To.

The Principal Secretary to Covernment
(Ecology & Environment)
Forest. Ecology & Environment Department
7'h Floor- 4'h Gate-

M.S. Iluilding. Bangalore -01 .

Sir.

Su b: With regard to Hon'ble National Green Tribunal of O.A. No.
03 of2024 (SZ) ) (Earlier no 625l2023)(PB) of- reg

l. Hon'ble National Creen Tribunal order dated:
07.03.2025

2. Govemment of Karnataka letter dated: 20.03.2025
Received dated: 02.04.2025

3. Govemment of Kamataka DO letter dated: 16.04.2025
4. This olTice letter No. PCB/O7ltNFRA/CHANDAPURA

LAKE/2023-24/25, dated: I 9.04.2025
5. Government of Karnataka letter dated: 22.08.2025

With Iteference to the above Subject. Honble National green tribunal which has

registered suo moto case has issued order and vide reference (2) above. Parawise information
can be provided from Karnataka State Pollution Control Board based on the instructions given
by Government of Kamataka.

Particu lars
given b1"

Order

of d irections
Ilon'ble NGl'

sl.
No.

Details from the Board pertaining to the directions
given bl Hon'ble \GT Order

To ensure that the water
quality ol Chandapura Lake
meets thc requisite norms.

Chandapura Lake is rejuvenated and desilted b1'the Minor
Irrigation department and sewage generated from the
upstream of the Chandapura Lake has been diverted from
entering into the Lake. Hou'ever. seepage from drain is

entering the Chandapura Lake.

The Board is monitoring the quality of Chandapuara lake
water periodically and the analysis reports reveals that the
water quality is conforming to Class "D" and Class "E"
standards as per designated best use water quality criteria
stipulated by CPCB. (i.e.. Class "D": Propagation of
Wildlile and Fisheries. Class "8": Irrigation. industrial
cooling. controlled wastewater disposal). Copy of the
anall sis report is attached as Annexure-l .

05 To disclose the default period
for which environmental
compensation levied and
collected

The Environmental Compensation levied is calculated by
considering the default period and the amount levied is

based on the revised tbrmula framed by CPCB as per
direction of Hon'ble NGT. The details are attached as

Annexure-2.
The Karnataka SPCB has

tiled a report dated 02-l-
The Board had levied Environmental Compensation of
Rs. 140.26.57.125/- for not complying 54 industries located

I{el:

0l

07

22Annexure R-5



2025 stating that it has
collected a sum of Rs.
1.47.25.000/- towards the
environmental compensation
f'rom the dethulting industries

u'ithin the catchment area of Chandapura Lake. Till date
the Board has recovered Rs. I .91 .66.5631 fiom 6 units out
of 5.1 industries (The details viz... Rs.50 Lakhs deposited
by' M/s Sandhar Automotives as per Hon'ble Supreme
Court order. Rs.20 Lakhs paid by M/s Anand Motors as per
Hon'ble NGT direction. Rs.50 Lakhs deposited by M/s IFB
Industries as per the directions given during the time of
personal hearing and approached the Hon'ble High Coun
and Rs. | 9.35 Lakhs remitted f'rom M/s Switchgear &
Conrrol Technics Pvr. Ltd.. Rs. 14.40.000/- by M/s A K
Steel Industry). Rs.22.86.563i- by M/s Ravi Industries)
and in addition to the above received a Bank guarantee lor
Rs.15.05 Lakhs from one unit namell M/s Southem
Bakeries Private Limited as per Hon'ble NGT directions.

As on 30.08.2025,En1'ironmental Compensation ofRs.
2,1,.1,53,125/- (Rupees Two Crores Fourteen Lakhs Fiftv
Three Thousand One Hundred and Twenty Five Only)
has been collected from various industries and the
balance amount of Rs. 138,12,04.000/- is vet to be
recovered.

The above inlbrmation is submitted for kind inlbrmation and lurther needf'ul.

Encl: As above

Yours Sinccreh,

Member secretarv, KSPCB
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Annexure. 2

ActionintiatedandECleviedtotheindustrieslocatedinthecatchmentareJorry

Sl. No Name & Address of the industry IEC Assessment

lPeriod

EC levied

in Rs.

EC amount
Paid/Not paid

Balance in Rs. Remarks Court Status

1 Mis. Accura Electroplating

Shed No, B-17, KSSIDC lndustrial

Estate, Veerasandra, Hosur Main Road,

Electronic City Post, Bengaluru 560100

02.04.2019 to

14.12.2022

9570000 0 9570000 lndustry has not

Paid EC

2
lM/s. 

Hotel Aditha Classic

(a unit of Adityhya Enterprises),

No. 2548, Adjacent to A2B Hotel,

Near Narayana Hrudyalaya Hospital,

Hosur Road, Bengaluru - 560099

12.05.2A22tu

26.A9_2022

I 1 8750 0 1 91 8750 lndusiry has not

Paid EC

J

)

Mis. Balaji Color Coats,

Plot No. 1 1011 B, 8th Cross,

Bommasandra lndustrial Area,
'Hosur 

Road, Anekal Taluk, Bengaluru

20.08.2019 to

27.07.2022

2'1555000 0 2'1555000 lndustry has not

Paid EC

i Mrs. Coroseal lndustries,

Shed No. d 83, Veerasandra lndustrial

Estate, Hosur Road, Anekal Taluk,

Bengaluru - 560 100

30.45.2022to

04.08.2422

670000 0 670000 lndustry has not

Paid EC

5 M/s. Gardeenia Comports,

No. 52 & 56, Bommasandra Industrial

Area, Hosur Main road, Anekal Taluk,

Berrgaluru - 560099.

01.02.2020 to

28.03.2023

21618750 n 21618750 lndustry has not

Paid EC

It4/s. RNS Motcrs,

Plnt Nn 24, NH Vonrnrnndrn,

Hnhhnrlgnrli, Arrnkrl Trrhrh, lir.,ngnlurtr

560100

04.A3.2022to

?r5.0!.t0lt
1287500 0 IOi JUU lndustry has not

Puid EC

t'
I

)I

l'-

M/s SLV Washing Unit, Rajanna

Building, Kammasandra Road,

Muneshwara Nagar,

Hebbagodi, Electronic City Post,

Bangalore 560 100.

\0.12.202C to
)_3.09.2022

3918750 0 3918750 lndustry has not

Paid EC

Mis. UK Plastic lndustries,

Shed No. 95, Helalagi gate, Chandapura

- Dommasandra Road Anekal Taluk,

Eengaluru

10.03.2021 to

14.11.2022

6 1 40000 0 6140000 !ndustry has not

Paid EC

9 M/s. UK Washtech,Plot No. 9,

Reddyappa building, Near Biocon

company, Balaji Nagar, Hebbodgodi,

Anekal Taluk, Bengaluru - 560100

04.03.2022 to

31.03.2022

1287500 0 1287540 lndustry has not

Paid EC

'I r) Mrs. UV Plastic,

Shed No. 95, Helalagigate,

Chandapura - Dommasandra Road

Anekal Taluk, Bengaluru

10.03.2021 to

21.11.2022

61 60000 0 61 60000 lndustry has not

Paid EC

11 M/s. White clouds,

Shed No. 95/8, Helalagi gate,

Chandapura -Dommasandra Road

Anekal Taluk, Bengaluru

10.03.202110

19.05.2022

4960000 0 4960000 lndustry has not

Paid EC

28Annexure R-6



12 M/s Bala lndustries

Plot N0.235-M, KIADB lndustriat Area,

3rd Phase, Bommasandra, Sarjapura

Hobli, Hosur Road, Anekal Taluk,

Bengaluru Urban District

18.43.20221o

15.04.2023

499s000 0 I 499s000 lndustry has not

Paid EC

1a Mls Kamataka Chemical lndustries, Plot

No. 508, Plot No.50B, Bommasandra

lndustrial Area, Hosur Road, Anekal
Taluk,

Bengaluru Urban Districl560 099

26.09.202C to

23.49.2022
6825500 0 6825500 industry has not

Paid EC

4 M/s. Anand Motors,

PIot No. 55, Opp. SKF, Bommasandra

Indushial Area, Hebbogodi, Aftibele

Hboli,

Anekal Taluk, Bengaluru Urban Diskict

14.08.2018 to

31.01.2020

501 5625 2000000 3015625 Paid Rs. 2000000

as per the Court

direction

Appleal to Hon'ble

National Green Tribunal

(NGT), South Zone,

bearing Appeal No.

34t2424.

t5 Mls. Adcock lngram Linrited,

Plot No, 49 B, C & D, I Stage,

Eommasandra lndushial Area, Attibele

Hboli, Anekal Taluk, Bengaluru Urban

Dishict

02.01.2020 to

31.U.2A20
15625 0 815625 lndustry has not

Paid EC

t,

16 M/s. Anand lndustries

Shed No. BB7, Bommasandra lndustrial

Estate,

Attibele Hobli, Anekal Taluk, Bengaluru

Urban District

07.09.2018 ro

31.01.2020

7665000 2665000 ndustry has not

']aid EC

17
lM/s. Mahindra CIE Automotive Limited

l(Formerlf 
M/s. Bili Forge Private

Limitcd)Plot No. 0C, Bommacsndrc
lndustrial Area,

Attibele Hboli, Anekal Taluk, Bengaluru

U$an District

26.05.2015 io

31.01.20?A

824400A0 0 r2440000 ndustry has not

'aid EC

Hon'ble High Court Writ

Petition No. 994112A21

18 M/s. GRG Fine Foods Private Limited,

PlotNo. 12'l H, Bcmmasandra

industrial Area,Attibele Hboli, Anekal

Ialuk, Bengaluru Urban District

03.09.2019 to

17.42.2020

3 1 50000 0 3150000 lndustry has not

Paid EC

High Court Writ

No.522412024

19 M/s. IFB lndustries,

(formerly M/s. Ramson Garment
Finishing Equipment Private Limited)

Plot No. 38 & C, Bommasandra

lndushial Area,Anekal Taluk,

Sengaluru Urban District

Q.A9.20171o

17.42.2420

404'10000 5000000 aRA 10000 lPaid Rs. 5000000

as oer the

proceedings of the

PH on 08.05.2024

The industry has filed the

W.P before the Hon'ble

High Court bearing No.

20393t2023 .

20 M/s. Mysore Fruit Products

Sy. No. 39 to 69, Veerasandra village,

Attibele Hboli, Anekal Taluk. Bengaluru

Urban District

22.A6.2016 to

31.01.202A

3706875C 0 37068750 industry has not

Paid EC

21 M/s. Saify Industries, Unit -l
Plot No. 49/Al, Bommasandra lndustrial

Area,Attibele Hobli, Anekal Taluk,

Bengaluru Urban District

03.09.2019 to

44.42.202A

4950000 0 4950000 inCustry has not

Paid EC

Hon'ble High Court

bearing W.P No.

2035812023 as perthe

ietter submitted by the

industry.

l
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I
LL M/s. Vinir Engineering Private

Limited,Plot No. 102i104, Bommasandra

lndustrial Area,Anekal Taluk, Bengaluru

Urban Dishict

23.10.2017 to

31.A1.2020

23343750 U 23343750 lndustry has not

Paid EC

NGT Appeal No. 3712024

(SZ)

aa Mls Switchgear & Control Technics Pvt.

Ltd., Plot No, 152, Bommasandra

lndustrial Area, Hosur Road, Anekal

Taluk, Bangalore - 560 099.

42.01.20201o

14.02.2020

1935000 1 935000 U Faid

24 M/s. Sansera Engineering Ltd,

(Formley Known as Gearock Forge

Private Limited, Plot No. 143-BB,

BlA,Hebbagodi Post, Anekal

Taluk,Bangalore Urban District.

17.12.2A18 b
17.A2.2020

1 2073500 0 1 2073500 industry has not

Paid EC

Hon'ble High Courl

beai-ing W.P No.

5389/2020 as per the

letter submifted by the

industry.

Total 309774000 8935000 300839000

sdl
Environmental Officer

RO- Sarjapura (Bengaluru)t1
I

(i

30



Sr.            
No

Name and Address of the 
industry

Demand 
date

Demand 
Amount 

in Rs.

Amoun
t              

Paid

Revised EC 
Amount in 

Rs.  

Balance in 
Rs.

Remarks Violation/def
ault period

Consent 
No

Issued date validity Issued 
section

Court Case No. Remarks

1 M/s. Saify Industries, Plant 3, Plot
No.75, Jigani Industrial Area, Anekal
Taluk, Bangalore Urban District

12.07.2023 40410000 0 40410000 40410000 Industry has submitted letter dated :21.12.2023, stating that, they
have challenged the EC demand notice order at Hon’ble High
Court of Karnataka vide WP no. 20418/2023. The next date of
hearing was on 14.10.2024. However, further orders has not yet
been updated on website.

27.06.2018 to
10.12.2020

AW-
337775

24.05.2023 30-06-2027 NEIA Hon’ble High 
Court of 
Karnataka

WP 20539/2023  The next date of hearing 
was on 14.10.2024. 
However, further orders has 
not yet been updated on 
website.

2 Kumar Organic Products Private
Limited, ; Plot No: 62, Road No:3 &
5, Jigani Industrial Area, Anekal
Taluk, Bangalore Urban District –
560105

12.07.2023 60030000 0 60030000 60030000 This Office had issued EC demand notice on 12/07/2023.
Industry submitted reply on 03.08.2023 seeking 15 days time,
but not paid EC. Later industry has challenged EC demand
notice order at Hon’ble High court of Karnataka vide WP no.
19445/2023. On 07.09.2023 Hon’ble High court has disposed
the Writ Petition with liberty to the petitioner to appeal in
Hon’ble NGT court as per Section 33 B of Water Act. Hence,
this office had issued reminder on 30.10.2023 and 2nd
remainder notice issued on 23.11.2023 to pay EC. Also, Show
Cause notice was issued by RSEO-Bengaluru South on
18.07.2024. Again, industry has filed review WP vide no. WRP
487/2023 (KAHC010546812023) at Hon’ble High court of
Karnataka. The Hon’ble High Court has disposed the review
writ petition on 04.07.2024 stating that, order dated:
07.09.2023 passed in Writ petition no. 19445/2023 is recalled
and reviewed and stands set aside. Further, stated that, the writ
petition shall be posted for consideration there of afresh on
merits before the appropriate Bench as per the roster. The same
is already communicated to Board office vide letter no.605,
dated:23.08.2024.

01.07.2016 to
20.04.2020

Hon’ble High 
court of 
Karnataka

RP 487/2023 Disposed

3 Kumar Organic Products Limited ;
Plot No.60/65, Road No.3, Jigani
Industrial Area, Anekal, Bangalore
Urban – 562106

12.07.2023 80280000 0 80280000 80280000 This Office had issued EC demand notice on 12/07/2023.
Industry submitted reply on 03.08.2023 seeking 15 days time,
but not paid EC. Later, industry has challenged EC order at
Hon’ble High court of Karnataka vide WP no. 19456/2023. On
07.09.2023 Hon’ble High court has disposed the Writ Petition
with liberty to the petitioner to appeal in Hon’ble NGT court as
per Sec. 33 B Water Act. Hence this office issued reminder on
30.10.2023 and 2nd remainder notice issued on 23.11.2023 to
pay EC. Also, show cause notice was issued by RSEO-
Bengaluru South on 18.07.2024. Again, the industry had filed
review WP vide no. WRP496/2023 (KAHCO10546572023) at
Hon’ble High court of Karnataka. The Hon’ble High Court has
disposed the review writ petition on 04.07.2024 stating that,
order dated: 07.09.2023 passed in Writ petition no. 19445/2023
is recalled and reviewed and stands set aside. Further, stated
that, the writ petition shall be posted for consideration there of
afresh on merits before the appropriate Bench as per the roster.
The same is already communicated to Board office vide letter
no.605,  dated:23.08.2024. 

As per the Hon'ble HC order dated 04.11.2024, the afore said
excercise of treating the demand notice to be SCN and giving
oppoertunity to  the petitionner of having heard and pass fresh 

08.04.2015 to
24.02.2020

Hon’ble High 
court of 
Karnataka

RP 496/2023 Disposed

RO-Anekal - Environmental Compensation Details 

 CEPI -  Hon’ble NGT OA.No.1038/2018 
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4 M/s. Power Control Equipments, Unit
II, Plot No. 40-A, KIADB Industrial
Area, Jigani I-Phase, Jigani, Anekal
Taluk, Bangalore.

12.07.2023 59715000 0 39810000 39810000 Industry submitted letter dated 01.12.2023 and informed that
industry has challenged EC demand notice order at Hon’ble
High court of Karnataka. vide no 19728/2023, and same has
been disposed on 14.09.2023. Again, industry has filed review
WP vide no. WRP495/2023 at Hon’ble High court of Karnataka. 
The Hon’ble High Court has disposed to review writ petition on
04.07.2024 stating that, order dated: 14.09.2023 passed in
Writ petition no. 19445/2023 is recalled and reviewed and
stands set aside. Further, stated that, the writ petition shall be
posted for consideration there of afresh on merits before the
appropriate Bench as per the roster. The copy of order is
herewith enclosed for your kind reference

03.08.2016 to
21.03.2020

AW-
331235

12.05.2022 30-06-2026 NEIA Hon’ble High 
court of 
Karnataka

WP 495/2023 Disposed
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5 M/s. Govardhan Accumulators, Plot
No. 81-E , 2nd Phase, Jigani Industrial
Area, Anekal Taluk, Bengaluru Urban
District

12.07.2023 26715000 0 26715000 26715000 This Office had issued EC demand notice on 12/07/2023.
Industry submitted reply on 03.08.2023 seeking 15 days time.
Later, industry has challenged EC order at Hon’ble High court
of Karnataka. On 08.09.2023 Hon’ble High court has disposed
the Writ Petition with liberty to the petitioner to appeal in
Hon’ble NGT court as per Section 33B of Water Act. Industry
has again filed review writ petition vide no. 509 of 2023 in WP
No. 19194/2023 (GM- POL). The Hon’ble High Court has
reviewed and set aside the order dated 07.09.2023 and opined
that the writ petition shall be posted for consideration
thereof afresh on merits before the appropriate Bench as
per the roster.

06.04.2015 to
19.02.2020

AW-
313338

25.06.2019 30-06-2023 WMC Hon’ble High 
court of 
Karnataka

WP 509 of 2023 Disposed

6 M/s. Ravi Industries, No. 206, Sy.No.
239P, Bommasandra Jigani Link
Road, Industrial Area, Anekal Taluk,
Bangalore

12.07.2023 4573125 4573125 4573125 0 This Office had issued EC demand notice on 12/07/2023.
Industry submitted reply on 03.08.2023 seeking 15 days time.
Later, industry has challenged EC order at Hon’ble High court
of Karnataka. On 14.09.2023 Hon’ble High court has disposed
the Writ Petition with liberty to the petitioner to appeal in
Hon’ble NGT court as per Section 33B Water Act. RSEO has
also issued SCN to industry on 18.07.2024. CFO renewal
appln is refused for non-payment of EC. Later, 1st installment of
Rs.22,86,563 has been paid vide DD no.243020 dated
20.02.2025 and requested 6 months time for paying remaining
amount. 2nd installment of Rs. 22,86,562 has been paid vide
DD no.243078 dated 12.05.2025.

11.12.20217 to
02.03.2020

AW-
319719

21.08.2020 30-06-2024 NEIA Hon’ble High 
court of 
Karnataka

7 M/s. Hikal Ltd., (Ralchem Limited)
Plot No: 82/A, KIADB, Jigani
Industrial Area, Anekal, Bangalore
Urban – 562106.

12.07.2023 83115000 0 83115000 83115000 This Office issued EC demand notice on 12/07/2023 and
industry submitted reply on 03.08.2023 but not paid EC. Hence
this office issued reminder Notice on 30.10.2023 and 2nd
remainder notice on 23.11.2023 to pay EC. Now the Industry
has challenged the EC levied at Hon’ble High Court vide writ
petition no. 22120/2023 (GM-Pol). As per the Board office letter
no. 5001, dated: 16.12.2023, the Law officer has expressed that,
Hon’ble High Court has given emphasis that the principle of
natural justice would have to be complied with, notices have to
be issued and after giving opportunity of hearing, appropriate
orders would be passed. Hence, Law officer has informed to
pass the final order of issuance of EC demand notice against the
petitioner industry authority after complying with the
observations made and directions issued by the Hon’ble High
Court of Karnataka. The case was disposed on 10.10.2023. The
same was communicated to Board office vide letter
no.605,dated: 23.08.2024. Accordingly, Board office has
conducted personal hearing on 09.09.2024 before Hon'ble
Chairman. As per the proceedings of personal hearing vide no.
2841, dated: 07.10.2024, the Presiding Officer has directed the
Member Secretary and Chief Environmental Officer-1 to
furnish the report  on the said issue within 8 days.      .

04.02.2015 to
24.02.2020

Hon’ble High 
court of 
Karnataka

 WP 
22120/2023(GM-
Pol). 

Disposed

8 Toyota Industries Engine (I) Pvt
Limited (Formerly known as Kirloskar
Toyota Textile Machinery Private
Limited), (TIEI) Plot NO: 9, Jigani
Industrial Area, Anekal Taluk,
Bangalore Urban District – 562 106

12.07.2023 69345000 0 69345000 69345000 This Office issued EC demand notice on 12/07/2023. Industry
has challenged EC order in Hon’ble High court of Bangalore
vide WP No 17289 of 2023. The matter is pending for further
orders. Industry has not submitted any details further.

04.07.2016 to
21.09.2020

AW-
330662

31.03.2022 30-06-2026 NEIA Hon’ble High 
court of 
Karnataka

WP 17315/2023
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9 M/s. K. K Industries, Plot No. 162/A,
Bommasandra Jigani Link Road, 4th
Phase, Bommasandra Industrial Area,
Rajapura Village, Jigani Hobli, Anekal
Taluk, Bangalore Urban. 

12.07.2023 24450000 0 24450000 24450000 Industry has challenged EC order at Hon’ble NGT-Chennai
bench vide appeal No. 32 of 2023 (SZ). The matter is listed on
22.10.2024 for final hearing. Also filed writ petition vide no.
20573/2023 at Hon’ble High Court of Karnataka which is
disposed on 04.07.2024 with certain directions which are as
listed below this table. *

03.09.2015 to
19.02.2020

AW-
319830

28.08.2020 30-09-2029 NEIA NGT (SZ) & 
Hon’ble High 
court of 
Karnataka

NGT appeal No. 
32 of 2023 (SZ) 

WP 20573/2023

NGT final hearing is on 
16.12.2024
High court of karnataka 
disposed the WP 
20573/2023

10 Sandhar Automotives (SLD Auto (A
Unit of Sandhar Technologies
Limited)), Plot No. 8, Bommasandra –

Jigani Link Road Industrial Area, 4th 

Phase, Anekal Taluk, Bangalore Urban
District- 560 099

12.07.2023 49359375 5000000 49359375 44359375 This Office issued EC demand notice on 12/07/2023. Industry
submitted reply on 03.08.2023 seeking 15 days time. Industry
has challenged EC order before Hon’ble NGT court wherein
court has passed order on 23.08.2023 to deposit 50% of the EC.
Again the industry had approached Hon’ble Supreme Court of
India challenging Hon’ble NGT court directions. Later, the
Hon’ble Supreme Court of India had given stay to NGT order
with condition to deposit Rs. 50,00,000/- to KSPCB within 4
weeks. Accordingly, industry has submitted DD of Rs.
50,00,000/- and the same was forwarded to Board office on
20.10.2023. Now, the Civil Appeal No.5813 of 2023 before
Hon'ble Supreme Court has been disposed on 30.08.2024
wherein it is ordered that, "shall abide by the final or interim
orders to be passed by the NGT". Further, as per the order of
NGT dated 15.10.2024 w.r.t Appeal No.16 of 2023 (SZ), the
appellant is directed to produce the latest CFO issued and the
next hearing date is on 10.12.2024.

23.05.2015 to
11.03.2020

AW-
328125

18.11.2021 30-09-2031 NEIA Hon'ble NGT Appeal No.16 of 
2023 (SZ)

NGT final hearing is on 
17.12.2024

11 Anand Sweets & Savories NO.31-A,

Road No.2, 1st Phase, Anekal Taluk,
Bangalore.

12.07.2023 29025000 0 29025000 29025000 This Office issued EC demand notice on 12/07/2023. Industry
submitted reply on 03.08.2023 seeking 15 days time. Later
industry has challenged EC order at Hon’ble High court of
Karnataka vide WP no. 19428/2023. On 08.09.2023 the Hon’ble
High court has disposed the Writ Petition with liberty to the
petitioner to appeal in Hon’ble NGT court as per Section 33B
Water Act. Hence reminder Notice was issued on 30.10.2023 &
2nd remainder notice issued on 23.11.2023 to pay EC. Also,
show cause notice has been issued by RSEO issued on
18.07.2024.

08.12.2015 to
28.02.2020

AW-
330163

05.03.2022 30-09-2031 NEIA Hon’ble High 
Court of 
Karnataka

WP 19428/2023 Disposed on 04.11.2024

12 M/s. Rathna Enterprises, Sy No. 577,
85 CI, 1st Phase, Jigani Indsutrial
Area, Jigani, Anekal Taluk, Bangalore
Urban District

12.07.2023 8160000 0 8160000 8160000 This Office issued EC demand notice on 12/07/2023 and
industry submitted reply on 03.08.2023 seeking 15 days time.
Since the sought time was lapsed, reminder notice was issued on

30.10.2023 to pay EC. 2nd remainder notice was issued on
23.11.2023. Industry has submitted letter dated: 08.08.2024
stating that, they have challenged Environmental compensation
levied at Hon’ble High Court of Karnataka vide WP
No.20351/2023 which is disposed on 04.07.2024 with certain
directions which are as listed below this table. *

28.08.2018 to
22.02.2020

AW-
313080

07.06.2019 30-06-2023 WMC Hon’ble High 
Court of 
Karnataka

WP 20351/2023 Disposed on 04.07.2024

13 M/s. SunClad Coaters, Plot No. 18/A,
KSSIDC Industrial Area, Jigani 2nd
Phase, Anekal Taluk, Bengaluru
Urban District

12.07.2023 11235000 0 11235000 11235000 This Office issued EC demand notice on 12/07/2023 and

reminder Notice on 30.10.2023 to pay EC. 2nd remainder notice
issued on 23.11.2023. Show-cause notice has also been issued
by RSEO on 18.07.2024

05.04.2018 to
23.04.2020

14 M/s. Keshav Industries, Plot No. SPL-

1, KSSIDC, 2nd Phase, Jigani
Industrial Area, Anekal Taluk,
Bengaluru Urban District-560105

12.07.2023 18225000 0 18225000 18225000 This Office issued EC demand notice on 12/07/2023 and

reminder Notice on 30.10.2023 to pay EC. 2nd remainder notice
issued on 23.11.2023. Show-cause notice has also been issued
by RSEO on 18.07.2024

23.01.2019 to
02.03.2020

15 M/s. Arihant Metals and Extruded Pvt.
Limited, Plot No. 9-L, Yaradahalli,
Bommasandra Industrial Area,1st
Phase, Anekal Taluk,  Bangalore

12.07.2023 18225000 0 18225000 18225000 This Office issued EC demand notice on 12/07/2023 and
industry submitted reply on 03.08.2023 seeking 15 days time.
Since time was elapsed hence reminder Notice issued on

30.10.2023 to pay EC. 2nd remainder notice issued on
23.11.2023. It was learnt that, industry has challenged Writ
petition vide no. No.20288/2023 at Hon’ble High Court of
Karnataka which is disposed on 04.07.2024 with certain
directions which are as listed below this table. *

23.01.2019 to
02.03.2020

AW-
328179

19.11.2021 30-06-2026 NEIA Hon’ble High 
Court of 
Karnataka

WP 20288/2023 Disposed on 04.07.2024

16 M/s. Omax Autos Limited.,Plot No.
06, 4th Phase, Bommasandra Jigani
Link Road, Anekal Taluk, Bangalore
Urban District

12.07.2023 78345000 0 78345000 78345000 This Office issued EC demand notice on 12/07/2023 and

reminder Notice on 30.10.2023 to pay EC. 2nd remainder notice
issued on 23.11.2023. Show-cause notice has also been issued
by RSEO on 18.07.2024

27.06.2018 to
28.02.2020
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17 M/s. Stellance Pharma science Private 
Limited., (Formerly M/s. Karnataka 
Chemsyn Limited)., Plot No.456 A & 
B, Road No. 3, Industrial Area,  
Jigani, AnekalTaluk, Bangalore.

12.07.2023 133605000 0 133605000 133605000 This Office issued EC demand notice on 12/07/2023 and
industry submitted reply on 03.08.2023 seeking 15 days time.
Since time was elapsed, reminder Notice was issued on

30.10.2023 to pay EC. 2nd remainder notice was issued on
23.11.2023 & Show Cause notice by RSEO-Bengaluru South
was issued on 18.07.2024. Now, this office has received mail
from Sri.Naveen Kumar Jain- Resolution Professional for M/s.
Stellance Pharmascience Private Ltd., appointed by Hon’ble
Adjudicating Authority National Company Law Tribunal
Bangalore, wherein he has informed that, the industry is
undergoing Corporate Insolvency Resolution process under
Insolvency and Bankruptcy code 2016 and undergoing a
moratorium period under Section 14 of IBC 2016 and last date
for any claim from creditors was 20.03.2024. In this regard, he
has requested the Board to immediately withdraw the show
Cause notice dated: 18.07.2024 issued for non-payment of EC.
Further, he has advised to file any claim in Form-F. The same is
already communicated to Board office vide this office letter vide
no.605, dated:23.08.2024.

08.04.2015 to
24.05.2023

18 M/s. Aron Universal Limited., Sy.No.

25/1, 2nd Phase, Jigani Industrial Area,
Jigani, Anekal Taluk, Bangalore

12.07.2023 50490000 0 50490000 50490000 This Office has issued EC demand notice on 12/07/2023 and
industry submitted reply on 03.08.2023 seeking 15 days time.
Since the sought time was lapsed, reminder Notice was issued
on 30.10.2023 to pay EC and 2nd remainder notice was issued
on 23.11.2023.

It was learnt that, industry has filed Writ petition vide no.
No.19984/2023 at Hon’ble High Court of Karnataka which is
disposed on 04.07.2024 with certain directions which are as
listed below this table. *

19.06.2017 to
14.07.2020

AW-
333574

28.09.2022 30-06-2027 NEIA Hon’ble High 
Court of 
Karnataka

WP 19984/2023 Disposed on 04.07.2024

19 M/s. Hi-tech Powder Coating. Shed
No.B-36, Bommasandra-Jigani Indl
area, Jigani. Anekal Tq, Bengaluru
Urban District 

12.07.2023 1815000 0 1815000 1815000 This Office had issued EC demand notice on 12/07/2023 and

reminder Notice on 30.10.2023 to pay EC. 2nd remainder notice
was issued on 23.11.2023. Show Cause notice was also issued
by RSEO on 18.07.2024.

03.10.2019 to
31.01.2020

20 Siera Silk Mills Private Limited, Plot
No. 51, Bommasandra – Jigani Link

Road Industrial Area, 4th Phase,
Anekal Taluk, Bangalore Urban
District

12.07.2023 73755000 0 73755000 73755000 This Office issued EC demand notice on 12/07/2023 and
industry submitted reply on 03.08.2023 seeking 15 days time.
Since the sought time was lapsed, reminder Notice was issued

on 30.10.2023 to pay EC. 2nd remainder notice issued on
23.11.2023. Show Cause notice was also issued by RSEO on
18.07.2024.

03.10.2015 to
28.03.2020

21 Golden Enviro Creators, # 278,
Bommasandra – Jigani Link Road,
Jigani Hobli, Anekal Taluk, Bangalore

12.07.2023 5535000 0 5535000 5535000 This Office issued EC demand notice on 12/07/2023 and

reminder Notice on 30.10.2023 to pay EC. 2nd remainder notice
issued on 23.11.2023. Show Cause notice was also issued by
RSEO on 18.07.2024.

06.06.2019 to
08.06.2020

22 Taegutec India Private Limited, Plot
No. 119 & 120, 4th Phase,
Bommasandra Industrial Area, Anekal
Taluk, Bangalore Urban District

12.07.2023 22815000 0 22815000 22815000 This Office issued EC demand notice on 12/07/2023 and

reminder Notice on 30.10.2023 to pay EC. 2nd remainder notice
issued on 23.11.2023 and Show Cause notice issued by RSEO-
Bengaluru South on 18.07.2024. Further, industry has
challenged EC at Hon’ble High court of Karnataka vide W.P
no. 5456/2020 (GM-POL) and Hon’ble High Court has
disposed the same vide its order dated: 16.03.2020 wherein the
following directions has been passed; (i) The impugned
demands for interim EC or for EC charges are hereby set aside
only on the ground of the failure to justify the demands by
referring to any statutory provisions or any binding order (ii)
Notwithstanding the aforesaid direction of setting aside of the
orders of demand, it will be the obligation of the KSPCB to take
action in accordance with law in the event the petitioners have
committed violation of the provisions of Air Act or Water Act or
the said Act of 1986 or any Rules or order made under the said
statutes. Copy of the said order is herewith enclosed.

04.05.2019 to
21.09.2020

AW-
325645

08.07.2021 30-06-2026 NEIA Hon’ble High 
Court of 
Karnataka

W.P  5456/2020 
(GM-POL)

Disposed
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23 Radhamani Textiles Private Limited (
Formerly known as Radhamani
Exports Limited) , Plot No. 314(P),
315(P), 316- 318 & 319(P),
Bommasandra – Jigani Link Road

Industrial Area, 4th Phase, Anekal Tq.

12.07.2023 5025000 0 5025000 5025000 This Office issued EC demand notice on 12/07/2023 and

reminder Notice on 30.10.2023 to pay EC. 2nd remainder notice
issued on 23.11.2023. Show Cause notice was issued by RSEO
on 18.07.2024.

29.05.2019 to
20.02.2020

24 Indo Nissin Foods Private Limited,
Plot ; NO:18-A2., Jigani Industrial
Area, Anekal Taluk, Bangalore Urban
District – 562 106

12.07.2023 51131250 0 51131250 51131250 This Office issued EC demand notice on 12/07/2023 and
industry submitted reply on 21.08.2023. Since industry had not
paid EC, reminder Notice was issued on 30.10.2023 to pay EC.

2nd remainder notice issued on 23.11.2023. Show Cause notice
was issued by RSEO on 18.07.2024. 

Filed WP at Hon'ble High court of Karnataka vide WP No. 4497
/ 2024 (GM-POL) next hearing is on 23/01/2025

09.02.2015 to
31.01.2020

Hon’ble High 
Court of 
Karnataka

4497/2024 Next hearing is on 
23.01.2025

25 Resil Chemicals Private Limited, Plot
No. 53-57, IV Phase, Bommasandra
Industrial Area, Anekal Taluk,
Bangalore Urban Dist

12.07.2023 90945000 0 90945000 90945000 This Office issued EC demand notice on 12/07/2023 and
industry submitted reply on 03.08.2023 but had not paid EC.
Hence, this office had issued reminder Notice on 30.10.2023 to

pay EC. 2ndremainder notice issued on 23.11.2023.  Show Cause 
notice was issued by RSEO on 18.07.2024.

19.03.2015 to
28.09.2020

Total 1.1E+09 1E+07 1076418750 1.067E+09

* W.R.T writ petition filed by M/s. K. K Industries,  M/s. Aron Universal Limited,  M/s.  Arihant Metals and Extruded Pvt. Limited and M/s Rathna Enterprises
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1 M/s. Southern Bakeries Private 
Limited, plot no.  117, Road 
no.4, KIADB Jigani Industrial 

Area, 2nd phase, Bengaluru 
urban district.

12.07.2023 3009375 1505000 3009375 1504375 Industry has challenged the EC demand notice order at Hon’ble NGT vide
appeal no. 43/2023 and IA no. 130/2023. Hon’ble NGT has given in the interim
stay to the industry on 21.12.2023 and directed the industry to pay the bank
guarantee of 50 percent of the amount levied on them. Accordingly industry
vide its letter dated 16.01.2024 submitted the Bank Guarantee bearing No.
00050100004008 (AXIS Bank Kolkata) in favor of KSPCB of Rs. 15,05,000/-
and the same is forwarded to B.O on 06.02.2024. The said case is disposed on
21.01.2025

20.04.2022 to
04.08.2022

AW-
316685

10.01.2020 30-09-2029 NEIA Hon’ble NGT appeal no. 
43/2023

Disposed on 
21.01.2025

2 M/s. A K Steel  Industry, Sy 
no. 136/2, Jigani    Industrial 
Area, Near Indian Overseas 
Bank,  Madapatna, Jigani 
Hobli, Anekal  Taluk,    
Bengaluru Urban District

12.07.2023 1440000 1440000 1440000 0 This Office issued EC demand notice on 12/07/2023. Industry submitted reply
on 03.08.2023 seeking 15 days time. Further industry has submitted that
industry has challenged EC order before Hon’ble High Court of Karnataka vide
WP no. 5865/2024. Hence this office has issued reminder Notice on
30.10.2023 to pay EC. 2nd remainder notice issued on 23.11.2023. Also Show
Cause notice was issued by RSEO on 18.07.2024. The I/A has paid EC of Rs.
4,40,000/- through DD dated 29.07.2024 and had sought time extension to pay
the balance EC amount of Rs. 10,00,000/- in two installments within 3 months
and in this regard, they had submitted affidavit dated 26.07.2024. The original
DD bearing no. 004970, HDFC Bank, dated:29.07.2024, of Rs. 4,40,000/- has
been sent to Accounts section vide this office letter no. 494, dated:06.08.2024.
Now, the I/A has submitted one more installment of Rs.3,50,000/- vide DD
bearing no. 005090, HDFC Bank, dated:18.10.2024 and has informed that,
remaining amount will be paid in another two installments. Also, the next
hearing date w.r.t WP.No.5865/2024 is on 05.11.2024.

Paid the remaining amount of Rs. 6,50,000/- vide DD bearing No. 005090
dated 30.12.2024.

04.07.2022 to
07.10.2022

AW-
307904

24.09.2018 30-06-2023 NEIA Hon’ble High 
Court of 
Karnataka

WP no. 
5865/2024

Disposed on 
05.11.2024

3 M/s. F.K Metal Finishers,WS-
66, KSSIDC,  B.R Ambedkar 

Industrial Estate,  Jigani 1st 

Phase, Jigani Hobli, Anekal 
Taluk,  Bangalore Urban 

12.07.2023 7785000 0 7785000 7785000 This Office issued EC demand notice on 12/07/2023 and reminder Notice on

30.10.2023 to pay EC. 2nd remainder notice issued on 23.11.2023.  Show Cause 
notice has also been issued by RSEO on 18.07.2024.

04.03.2021 to
04.08.2022

4 M/s. Maruthi Industries, Shed
o.6,Madhapatna, Jigani
Hobli, Anekal Tq, Bengaluru
Urban District– 560 105

12.07.2023 2205000 0 2205000 2205000 This Office issued EC demand notice on 12/07/2023 and reminder Notice on

30.10.2023 to pay EC. 2nd remainder notice issued on 23.11.2023.   Show-
cause notice has also been issued by RSEO on 18.07.2024

06.07.2022 to
29.11.2022

5 M/s. Subhag Industries, #5 J,
2nd Phase, Jigani Industrial
Estate, Jigani ,Anekal Taluk,
Bengaluru Urban District– 560
105  

12.07.2023 2025000 0 2025000 2025000 This Office issued EC demand notice on 12/07/2023 and reminder Notice on

30.10.2023 to pay EC. 2nd remainder notice issued on 23.11.2023. has also
been issued by RSEO on 18.07.2024

08.07.2022 to
19.11.2022

16464375 2945000 16464375 13519375Total

RO-Anekal - Environmental Compensation Details 

NGT case on Chandapura Lake - OA No. 182/2023 (SZ) (earlier O.A no. 324 of 2021 (PB))
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